. Counsel for the zeplicants

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BEWCH

AT HYDERABAD
*k &

0.4.206/87, - 'Dt, of Decisjon : 23-02-39.
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F.Macéhukar
J.Viawarupam

Sye@ Khaleelur Rahman
D.Rama Swamy
T.V,Ramakrishna Rae
Y.2mkraizgh
T.Nagasana

. T.Rae Coral
R.Bhagya Laxmi
B.ULipga Murthy
P.Ram Reddy
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"+« Applicants,.
Vs

1. The Unien ef India rew. by

" the Smcretary te the Min. ef
Cemmunicatiens, Sarchar Bhavabk,
law Delhi-1, :

2. The Chairman,
Telecem Cemmissien,
Sanchar Bhavan,

" New Delhi-1,

3. The Chicf General Manaser
Telecem, A.F.Cirgle, =~
" Hyderakad-1. : ' .+ Reswendents.

1

Mr.V.Vegkateswara Rp

Counsel fer the respendents

CORAM : -

"THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

da

Mr.B.N.,Sharma, Sr.CGSC.

&

*
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|
ORDER :
|
ORAL ORDER (PER HON'RLE SHRI R,RANGARAJAN : MEMBER (ADMN.)) f

Heard Mr.V.Vepkateswara Raze, learnesd counsel feor

respondcnts.
2. There gre 11 apwlicamts in thie OA, They were

1

|

j

the applicants and Mr.B.N.Sharma, learned ceuncel fer the !
' |

{

1

|

i

- :

initially seepeinted as BDC/Telecem Office Assistante in the |

5

depsrtment as wer Amnexufe-1 te the CA. They were subksequently!

premeted as UDC $UDCs for krevity) in the scale of pay of
|

"Rs.1200-2400/- er the bhasis ef 1/3rd queta fer cempetitive

axaminations egcepting awslicant Ne.6. Their erievance is that

1
|

they were geriers te seme ef the empleyees whe are premet=¢

under CTBP znd BCR scheme er the baczis ef campletine the

required pumber &f yeare ef service, 2As the applicants theueh'
|

juriers in the initial caére of LDC théy were premeted te the |

|

higher erade earlier te these whe were ereometed under OTBF anih
‘ N

Even if the g»plicants haé net completed the |
|

BCR schems=,
reaquireé numker eof service fer premetien under OTBP/BCR schemq

they are entitled fer xrm premetien en Bar with their juniers!

|
1
}
|
)
|
1
{
'
i
!
i

whe are sremeted due te the cempletiem ¢f the required pumser,

earvice ir the grade ef UDC,

ef years of
3. This OR iz filed prayine for a éirectien te the i}

, |
reswandents herelr te grant the CTBE/BCR scales af say {Rs.

2300 / R, 1600-2600/~-) te the awwlicants hereim w.2.f., the

Gates ea which their respective juniers in the cadre ef UDCs

1

1

|

i

|

1

|

{
weare eranted the ssié scales eof way with all censegqumntial |
|

i

eanefits such as arr=ars of pay and allewances, serierity etc

O~
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4, The amslicants suemit that the CA is cevered »y thy
judgemant ef the Banealere Bepnch e¢f this Tribupal in CA.Ne.4(3)

diceeced of em 2-%-93 gné the judeement @f thie Tribunal in

CA.28/94 disposed of em 25-3-%4 which is emclesed at page-22 té

the OA. The learneé cespsel fer the respendents submits that

tha decisien ef the Banealerc Bench ef this Tribumal has already

Been ¢halleneed in the Supreme Ceurt Wy filineg SLP (C)

Ne.CC704/95. That judeement has been stayed ey the erd=ar iatcﬁ

24-02-%5. Similarly the erder ef this Tribunal im CA.28/9%4
has meen diemissed wher challeneed ip the Apex Ceurt em the
sreuné of dfelay. As the decisien ef the Banaalere Bemch ef
thig Tribunsl in OA.403/92 #n the file of that Bench is stay=s
thi=z OA has t¢ wait fer the decisier of the Smpfeme Ceurt.
5. Updear the abeve circumstances the fellewime
direction is sivens-

The appliciats: freientitled to the same relief

55 Was erant=é te the asmlicents in OA,403/92 if the spslicents

in beth the OAs are similarly »laced subject te the eut came of%
|

the decision ef the Suwreme Ceurt in SLF (C) Ne.CC 704/95.

6. The D& jis Aispeacd aof, Ne cests.

+JAT DPARAMESHWAR) (’R. RANGARAJAN)

Mﬁ%%ER(JUDL.) MEMBER (ADMMN., )
ABATT
. Y
Dated : The 33rd Fewruary, 1298. 2%4-%a4e
Tbictateé im the Open Ceurt N 'X
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